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SINGLE BENCEH
Presants Hon'ble Mr, M, S ,Mukherjee,Administragive Member,

GANGA MONDAL
UNIOR OF INDIA & ORS,

Por the petitioner: Mr.K,Sarkar,cowmsesl,
For the respondents:Mr,?.Chattarjee,counssl,
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Ne Division Bench is available to=-day.

This is £filed as an umlisted motiom to-day By Mr,XK,Sarxar,
14,counsel fer the patitioner, Mr.P,Chatterjse,ld.coumsal,appears

for the reapondonts.

In pursuance of the interkm erder passed em 25. 1.96 in Q.A,
the petitiomer has Bacn allewed t® appear im the writtea test
by the respenients for prenotien to the post of Tickat Collecter
and wader thd said interim erder respemdsats were diresctsd aet
te publish the results theraesf. Petitiemer, threugh this H.A,
s\lhnits that the mespeadents by their Order dt, 25.9,96 at
Anpexurs-}A2, has published the names of 31 successful ceadidatss
who have qualified im the writtsa test and a viva-vese test is
going te e held im pursuance ef that writtenm test im which the
aams of the petitiensr dees net figure. He, therefere, prays
for further specifie isterim order im the matter,

“ On heariag thd 1d,cewnsel for beth the parties, X direct
that the respendents shall givea an :!d”fﬂs ty te the petitionen
te appsar in the Viva Vees test if he'i ified in the
writtea test, This is without prejwdice t.O the rights and
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"cmtemtims of elt.her par:tz.as aad &e ﬁnal msult at

 the.petitiesdr both iam the writtea test and im the viva = -
vece test , if any. shall :w; e mm.ishea till t.he mext

,‘ date Of hﬂari‘go
' M.A. i.s disp@sad Of ..

, net a Plaim Coyy of thz.s Order be q:l.vdu to the
- 1d.emsel for both the par%ies.' -
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